Title: Regarding situation arising out of labour unrest in Maruti Udyog Limited and steps taken by the Government.
14.34 hrs
The Lok Sabha re-assembled after Lunch at thirty-four minutes
past Fourteen of the Clock.
(Shri P.H. Pandiyan in the Chair)
MR. CHAIRMAN: Now, the House shall take up Calling Attention Motion.

Shri T.M. Selvaganpathi - Not present.

14.35 hrs.
CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE
Labour unrest in Maruti Udyog Limited
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI MANOHAR JOSHI): Sir, | wish to
make a statement concerning the labour unrest in Maruti Udyog Limited, MUL, a 50:50 joint venture between

Government of India and Suzuki Motor Corporation of Japan. The labour unrest started from gth September, 2000
mainly due to differences between the management of MUL and Maruti Udyog Employees Union, MUEU, regarding
productivity linked incentive payable to workmen. The other demands of the workers include revision of conveyance
allowance, formulation of a company based pension scheme, promotion of workers to Supervisory level in non
production areas and setting up of a grievance redressal mechanism in the company, etc.

The 1995 incentive scheme in MUL was operational for a period of four years with effect from 1St April, 1995. The
management of MUL was keen to keep the employee costs in check to retain the competitiveness of MUL in a
highly competitive market while making the new incentive scheme. MUEU, on the other hand, has been opposing
the new method of calculating the incentive. The Union representatives and the MUL management held a meeting

on 23" September, 2000 to consider the management™"""""s proposal for the new incentive scheme but no
agreement could be reached.

As the matter could not be resolved and the production in the factory was getting affected, the management on 111"
October, 2000 decided to notify the new incentive scheme to bring normalcy in the operations. Management has

also sought a Good Conduct Undertaking from workmen before entering the factory with effect from 12! October,
2000. MUEU had sought ad-interim injunction from the Civil Court against Good Conduct Undertaking, but the
Court dismissed the request. MUL has dismissed and terminated the services of 44 workmen and 21 trainees and
suspended another 10 workmen since the start of the agitation.

SHRI PRAVIN RASHTRAPAL (PATAN): This is highly objectionable. Workers cannot be asked to give certificates
of good conduct.

MR. CHAIRMAN : The Minister is making the statement. Let him complete it first.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): How can the management demand good conduct certificates
from the workers?...(Interruptions)

PROF. A.K. PREMAJAM (BADAGARA): This is a kind of dictatorship.
SHRI BASU DEB ACHARIA (BANKURA): For the first time this has happened.
MR. CHAIRMAN: You follow the procedure.



...(Interruptions)

SHRI BASU DEB ACHARIA : We want to know whether the Minister would subscribe to it....(Interruptions) s
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MR. CHAIRMAN: He is making the statement. You hear the statement first. Please see the last two lines.
...(Interruptions)

SHRI MANOHAR JOSHI: Sir, | have not yielded. | would like to complete my statement....(Interruptions)

MR. CHAIRMAN : Dr. R.P. Singh, you hear the Minister fully.

SHRI MANOHAR JOSHI: There had been two unfortunate incidents of death involving MUL personnel on 171" and

18" October, 2000. The MUEU had alleged that high-handedness on the part of the management resulted in these
two incidents....(Interruptions)

MR. CHAIRMAN: You hear the entire statement.

SHRI MANOHAR JOSHI: The management of MUL has claimed that they have nothing to do with it....(Interruptions)

SHRI BASU DEB ACHARIA : Suzuki is not above the law of this country, Sir....(Interruptions)

MR. CHAIRMAN: This is Calling Attention Motion. Nobody is permitted to speak except the names mentioned here.
...(Interruptions)

MR. CHAIRMAN: Nobody is permitted.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): What is your policy?a€;] (Interruptions)

SHRI MANOHAR JOSHI: You are not listening to the policy. You have no courtesy to hear me. The policy has been
explained in the statement. Sir, | expect that the Members should have the courtesy to listen to the policy of the
Government....(Interruptions)

MR. CHAIRMAN: Dr. R.P. Singh, please take your seat.
...(Interruptions)

SHRI MANOHAR JOSHI: | hope the Members would have the courtesy to listen to the policy of the Government
about the undertaking which the management is asking for. If you do not listen to it, then how can |
explain?...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : What is your stand on Good Conduct Undertaking? ...(Interruptions)

SHRI MANOHAR JOSHI: 1 will reply to your question, if you ask it in a proper manner and not when | am reading the
statement. ...(Interruptions)

MR. CHAIRMAN: The Minister may complete his statement.
...(Interruptions)

SHRI MANOHAR JOSHI: | am sorry, Mr. Chairman, to say that | will be able to reply to them if they ask me in a
proper manner. This is not the manner which | am expecting in this supreme House....(Interruptions)

MR. CHAIRMAN: This is not the procedure at all.
...(Interruptions)

SHRI MANOHAR JOSHI: The management of MUL claims to have been able to increase the production to normal
levels with the help of managers, supervisors, apprentices and workmen who have signed the Good Conduct



Undertaking. Out of a total of 4515 unionized employees in the Company, 1474 have reported for duty till 27t
November, 2000. The management has informed that average daily production from April to September was 1205
vehicles whereas during November, 2000, MUL has been able to achieve a higher level of production with an

average daily production of 1310 vehicles until 27" November, 2000.

| have held several meetings with the Union representatives and management. Honourable Members of Parliament
have also been meeting me in this regard. At every stage, | have endeavoured to resolve the dispute and bring
about an amicable settlement between the labour and the management. It is important that discipline in the factory
is maintained and profitability of the enterprise is not impaired particularly in the face of fierce competition that exists
today in the market. It is equally, if not more, important that the rights of workers are protected and they are not
subjected to any humiliation. The management had sought certain safeguards to ensure that harmony will be
restored in the organisation and that the law will have to take its course in regard to disciplinary action taken
against workers. The incentive scheme notified by the management is founded on present day norms of productivity
and needs to be duly honoured. However, Government did not consider it appropriate to insist that each worker
executes a Good Conduct Undertaking. Such an undertaking is not in consonance with the spirit of collective
bargaining. Government had, therefore, proposed that unions may furnish an assurance to the management that
the employees will abide by the extant Standing Orders of the Company. This would only amount to the workers
agreeing to work in accordance with the established rules and procedures. Besides such an assurance, the union
was requested to agree that disciplinary action pending against workers for alleged misconduct would be pursued
in accordance with the appropriate labour laws and that the scheme of incentive notified by the management would
be accepted.

The management has agreed to this course of action and to drop insistence on individual workers furnishing a
Good Conduct Undertaking. The response of the Union is awaited. We hope that the workers would find these
terms of settlement acceptable as their principal demand that the Good Conduct Undertaking be withdrawn is being
acceded to. It might be noted that the essence of the settlement is the spirit of collective bargaining and protection
of the basic rights of workers.

MR. CHAIRMAN : Shri Ramji Lal Suman.
...(Interruptions)

MR. CHAIRMAN: He has given notice of a Calling Attention. Only those hon. Members who have given notice of a
Calling Attention shall be allowed to speak. Please take your seat.

...(Interruptions)
SHRI BASU DEB ACHARIA : In the absence of Shri Selvaganapathi, you please allow me to speak....(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : As an ally of AIADMK, | have a right to be substituted! Are you agreeing to this?
MR. CHAIRMAN: No. Nobody can be substituted.

...(Interruptions)
MR. CHAIRMAN: Shri Ramji Lal Suman to speak.

SHRI BASU DEB ACHARIA : When you are sitting in the Chair, you please allow me to speak. Since your party
Member is absent, | can be allowed to speak.

SHRI PRIYA RANJAN DASMUNSI : You are not his ally.
SHRI BASU DEB ACHARIA : He is my good friend.

SHRI MANOHAR JOSHI: Sir, | have no objection to this. | know that Shri T.M. Selvaganapathy, who has to initiate
this discussion, is not present in the House at the moment. Of course, the next Member can speak.

MR. CHAIRMAN: That is why, | called Shri Ramji Lal Suman to speak. Rule 197 provides that only those Members
who have given notices alone are eligible to put supplementary questions.

SHRI BASU DEB ACHARIA : The Chair has the discretionary power to allow me. Sir, you can exercise your power.

MR. CHAIRMAN: It would apply if there are no Members. But now there are three Members to speak. So, Shri
Ramji Lal Suman to speak now.
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MR. CHAIRMAN : You can put a question.

...(Interruptions)
MR. CHAIRMAN: The rule 197(2) says:

"There shall be no debate on such statement at the time it is made but each member in whose name the
item stands in the list of business may, with the permission of the Speaker, ask a clarificatory question
and the Minister shall reply at the end to all such questions."

You are debating. You put a question to the Minister.
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MR. CHAIRMAN: You have to put a clarificatory question. It is not a debate. The Chair cannot allow a debate. You
have already taken more than five minutes.

it ISlierel YA 1A A HH0 S W A 2 6 Ioured Hiedred Ao SR U9 AreEr B W SHe! @ et wfdy ik S forg
T 47 TfiAe B =Ry | S gHtie uEe o, Suet sraft wATE € 8 21 3ra 741 vide Bl o A o g @1 T 2. S Jg B AR H

. damé, sirw & T 9 Frefaa ok FrafRa afte € 92 Ioa oW W aftw foran s &R St e fe wR o fRan m g, S 9wt 9
e T WY, e drenddt qenTd AT B g, Ag A Frae 2

SLEia AR g=i () @ At el o, R 9@ &1 s o 5 76t e st a=a o ot ofk < & Aoyl & A 9
Y DI A T BT B DY, ITDT Tgal ISR ATORT TN & AWIGR §Y 8| 3T A0 SR A Horie 3R 7ogl @ &9 (& v &
3R T THYE H Hoghl A A B ¢ e ax # A w3 S 7 qamn|

Afp THA I HEA AN - S WeATeT AT BT e AR DU a1 G2 I & FaRer & qe-ar aR 7 9% afiey @ & s
3TERT & HHMAT IR g BRD AWGE Dael A PH B © (g o AHal ¢l ¢ 19 § T gy g8 FrRe a1 Awgy ot o geft 751§
A w30 Sft | S ardm R S Aeigy AR e €, Swat fue s an 9w w@deng. | dwarg?

qurafer o, #At St 7 oo qae 7 FEr 5 1.4.1995 B g oA Ao gH B oM, AP TR @ g=H & aamn 6 swd qoigy &
1 fee ol Aoigy Ut WeEa W, o G- | T Baa Aol ST B, afcd 9 B W Fweeht & o S Augy @1 oft R g an
8| 59 WicHTEs ArS BT fhae wfre gt wogR B fAr o v@1 @ 3R I wReR @t & Ao € 6 9w Aoy @t e wftrea fer
Ry Ieames ft 98 3R IHHT BTAST T B ¥ B & afed AWGY B # @ F HH St § g ft S A Ay § Awgy B AR
Bl & fh ora i 39 W D13 qflad Ml € a1 98 drchdiig ae W, °e gediel @ AH ¥ AT - @ HIEgq ¥ 39 a1 WpR
gAY, R WD A A" Ty I SR BT &7 fhar g1 Aa w3t off & faga 2 % 3 e Feac fskfHv w o sdRal &
FRIER fordl o @ € SHH! H B+ BT B B 3T GT T4 & {3 AT ST B 9ga ¥ FHAN AT B AN 7 dadt 0w e g,
gifea= <ft & firel €. Iwofiara off & fire € afew eme Ae-ita wewl ok wars w=it oft @ oft fier € ok 9= orveft gerft seand aars €1
AR F W TR B I U FeEr A 99 Andiiye a9e o U 919 HEw B SR B €, aifeT ¥ nvara | firesr Ty B
F9dTel HATE b Aforiic a1 fafdenrgores o 7 St



st o qrasEl : ERAT ERER g1 daR HHTR W TE1d T, TR ERATT WER gard A€ et W& &1 3y dieren oft B wfEd| &€ (
)

1. YgEy wae 88 @ 98 Togd B 9 T < ® E 7 T8 o T W E
&€) ( )

SHRI PRIYA RANJAN DASMUNSI : Mr. Chairman, Sir, | would like to submit, through you, that if the distinguished
Member can help the Government of Haryana and if the Government of Haryana becomes active to take action
against the management of Maruti Udyog Limited on the labour issue, the hon. Minister here will have to act. But
both the parties, the party that is in power in Haryana as well as the party to which the hon. Minister belongs, are in
the National Democratic Alliance and that is why | am requesting them.
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"The sale of Maruti-800 comes down from 16,223 units in September to just 8,775 units in
October. "
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MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, you are a senior Member. While sitting, you are talking. This is
the institution of Parliament.

...(Interruptions)
MR. CHAIRMAN: If you had given a notice, | would have allowed it.
...(Interruptions)
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MR. CHAIRMAN: You put a question. That is all.
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SHRI AJOY CHAKRABORTY (BASIRHAT): Thank you, Mr. Chairman. | call the attention of the hon. Minister to this
issue and the statement made by the hon. Minister. | would like to say that it is rather contrary to the facts. The
dispute arises in the Maruti Udyog Limited not because of unrest of the workers but due to the unconstitutional,
unethical, illegal and stern attitude of the management. The management does not pay any respect to the laws of
the country. They have thrown away the labour laws in the waste paper basket. Even then, they have not agreed to
have bilateral talks with the sole recognised union of the Maruti Udyog Limited.

Not only that, the workers are being prevented to enter into the factory. Before entering, they are asked to endorse
a good conduct certificate. It is a good behaviour certificate just like that under the 107 Cr.P.C. Are they bonded
labourers? Are they 'Bandhua Mazdoors"”? Why should they give a good conduct certificate before entering into the
factory? Not only that, the management has also dismissed 83 workers. The management has suspended more
than 70 workers. The action taken by the management of the Maruti Udyog Limited is unethical and



unconstitutional. It is an infringement of rights which have been given in the Constitution of India to every citizen of
the country.

The workers were prevented by the management to carry on peaceful trade union activities, which is embodied in
the statute. It is not only that but the management is giving wrong advertisement in the papers everyday that the
rate of production is decreasing day by day and that they have incurred a loss of Rs.300 crore.

MR. CHAIRMAN : What is your question? This is not a debate. Please put your question.

SHRI AJOY CHAKRABORTY : Sir, | am putting my question. They have also sought the intervention of the Haryana
Police also and the police arrested the Secretary and the President of the workers union when they were on hunger
strike.

My specific questions to the hon. Minister are that in view of the joint memorandum submitted by MPs from various
political parties to the hon. Prime Minister, will the Government kindly take appropriate steps to bring about
normalcy in Maruti Udyog Limited to end the stalemate? Whether the Government will take steps to direct the
management to withdraw the “Good Conduct Undertaking Order™ ™™ for seeking undertaking for good conduct
from individual workers? Whether the Government is ready to direct the management of MUL to withdraw the
suspension and dismissal order forthwith? Whether the Government is ready to direct the appropriate statutory
bodies to process other pending issues? Whether the Government is ready to initiate impartial probe order of the
death of the worker while they are working within the premises of the factory? Lastly, whether the Government has
forgotten that the Government is the owner of MUL and 50 per cent of its shares are held by it and whether the
Government has taken a decision to surrender before the Suzuki Company by selling out the ownership of the
company to them?

These are my specific questions to the hon. Minister.
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MR. CHAIRMAN : You should put a question.
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MR. CHAIRMAN : Now, the hon. Minister may now reply.

...(Interruptions)
SHRI RAJIV PRATAP RUDY (CHHAPRA): Sir, | have given a notice. ...(Interruptions)
MR. CHAIRMAN: Shri Rudy, your notice was disallowed by the Speaker.
SHRI RAJIV PRATAP RUDY : Sir, | want to make my submission. ...(Interruptions)
MR. CHAIRMAN: You cannot. The Speaker has disallowed your notice.



...(Interruptions)

MR. CHAIRMAN: You are all senior Members. Show me any provision in this book - Rule 197 - under which | can
permit you.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | urge upon your wisdom to use your discretion. This is such an important
matter relating to a major undertaking and to the public interest. The Minister should clarify as to what is the policy
of the Government in regard to keeping this unit or disinvest it. What is

the policy of the Government in regard to taking back the dismissed employees? ...(Interruptions)

MR. CHAIRMAN: Since | am in the Chair, | am not able to speak. The Minister may recall the representation that |
made.

SHRI BASU DEB ACHARIA : Mr. Chairman, Sir, kindly allow me to put a question to the hon. Minister after the reply
of the Minister. ...(Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia, please take your seat.
...(Interruptions)
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...(Interruptions)
MR. CHAIRMAN : Nothing will go on record.

(Interruptions)*
MR. CHAIRMAN: It will not be recorded.

...(Interruptions)

MR. CHAIRMAN: You must follow rule 197. This is Calling Attention. Shri Rajiv Pratap Rudy, you take your seat.
...(Interruptions)

MR. CHAIRMAN: No, it will not go on record.
(Interruptions)™®

MR. CHAIRMAN: Shri Ramdas Athawale, this will not go on record.
(Interruptions) *

MR. CHAIRMAN: You have not been permitted by the Speaker himself. You resume your seat.

...(Interruptions)

*Not Recorded.

MR. CHAIRMAN: This is not proper. This is improper. You must respect the ruling of the Chair.
...(Interruptions)

MR. CHAIRMAN: You must respect the ruling of the Chair.
...(Interruptions)

MR. CHAIRMAN: Then, | have to take action. Nothing will go on record.

(Interruptions)™



MR. CHAIRMAN: Shri Rajiv Pratap Rudy, you are inviting an action.
...(Interruptions)

MR. CHAIRMAN: Shri Rajiv Pratap Rudy, take your seat. This is not expected of a Member. | will take action
against you. | have to take action.

...(Interruptions)

MR. CHAIRMAN: Mr. Minister, you control your side. You have to control.
...(Interruptions)

MR. CHAIRMAN: This is not proper.
...(Interruptions)

MR. CHAIRMAN: Shri Rajiv Pratap Rudy, nothing will go on record.
(Interruptions)™

MR. CHAIRMAN: This is not proper.
...(Interruptions)

MR. CHAIRMAN: Why do the ruling Parties not control him?
...(Interruptions)

MR. CHAIRMAN: Why do you not control him?
...(Interruptions)

MR. CHAIRMAN: Why do you not control him? Shri Rajiv Pratap Rudy, this is not proper.

...(Interruptions)

*Not Recorded.
MR. CHAIRMAN: Shri Rajiv Pratap Rudy, nothing will be recorded.
(Interruptions)*

MR. CHAIRMAN: The Chair is constrained to take action. You are not sitting. | have to take action. | will take action.
| will name you. | will name Shri Ramdas Athawale. | have to name you.

...(Interruptions)
MR. CHAIRMAN: No, there is an end to it. You must follow a procedure. You must follow the rule. | will take action.
...(Interruptions)
MR. CHAIRMAN: You have already finished.
...(Interruptions)
MR. CHAIRMAN: No. Now the hon. Minister, you can commence your speech.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record, except the speech of the Minister.
(Interruptions)™®
MR. CHAIRMAN: Shri Nawal Kishore Rai, | will name you.

...(Interruptions)



MR. CHAIRMAN: Shri Nawal Kishore Rai, | have to name you.

SHRI MANOHAR JOSHI: | am thankful to all those Members who participated in the debate. | am thankful to them
for bringing out all the points which were necessary to be brought before this August House. | am indeed happy that
the issue has been discussed because it was necessary to discuss in the interest of all those concerned with Maruti
Udyog. | agree with Shri Basu Deb Acharia that it is in the interest of the nation also that this issue should be
discussed in the House.

*Not Recorded.

Therefore, my request to the entire House would be that the points which | would like to make today are important
from the point of view of the management of such companies as well as from the point of view of unions also. This
is a very strange situation which the country is facing today. It is needless to say that there is a recession all over. It
is needless to say that unemployment problemis also existing today to a large extent.

Let me complete. ...(Interruptions)
MR. CHAIRMAN : Shri M.V.V.S.Murthi, you have not given a notice. What is this? You must follow the rules.

SHRI MANOHAR JOSHI : It is the responsibility of all of us to see that those companies which are running, also
keep on running. | am sure that one who has the interests in the welfare of the Country will definitely agree with my
views that we must look to the interests of the Country first, above everything else. And, therefore, taking due
interest in the political parties, taking due interest in the unions for which we work, also it is necessary to see that
the units of different Companies do not close down. And, therefore, for the last almost three months as the
concerned Minister, | have been trying to find out a settlement between the Management and the Unions seriously.
Here, it is a strange case. | am happy to mention that this Company has a good management and the Company has
equally good workers. ...(Interruptions) Of course, when | say workers, it means that the leaders of the workers are
also included.

A Company's prosperity is not only because of one aspect. There are various reasons for the prosperity of the
Company which the Company has done and we must all be proud of a company like Maruti Udyog Limited . This
Company made a tremendous progress since its inception. Somebody may not give credit to the Company just
because of the licensing system which existed earlier. Even during the competition time in the last few years after
1991-92 also, when the other companies suffered, this Company maintained its leadership. | have seen, in the case
of other companies, that initially the companies started as companies of our own but slowly they have been taken
over by a number of multi-nationals. Today in the Automobile Sector, the picture is grave and we find that the only
company where 50 per cent of the shares are with the Government — we may call with the Indians - is this
particular Company and therefore, the matter must be looked at seriously.

It is not that | am here to side with either the management or the union. But if | place before you a few figures, you
must take them in the proper spirit. | will discuss the issues which were raised in the House and | will discuss all the
questions that have been raised, provided the time permits. But | must say that the incentive — one must understand
- is not a question for bargaining. The incentive is an offer by the Company. The incentive is not a deal or a point
of dispute. The incentive is decided by the management on its own will, agreed by the unions also. It is not
considered to be a right. There may be other things like the DA, salary, or basic salary. They are the rights of the
workers for which they fight for. And there may be other issues like pension etc. Those issues have been raised in
this House. But the workers have never raised them before me.

The two issues about which the workers were sensitive right from the beginning were, one about the incentive
issue and the other about the Good Conduct Undertaking which has been very strongly put forth by the Members of
Parliament here.....(Interruptions) Of course, | will deal with victimisation which has also been raised and for which a
reply has been given in my statement. Of course, to that also | will refer.....(Interruptions)

Therefore, | said this is a case where both the sides are good, the strike has continued and sometimes | personally
feel that there is a necessity to go into the roots to find out what may be the other exterior reasons for this particular
strike, which | have not been able to find so far.

But the apparent reason is that there is no strike. But the people have been referring it as a strike. ...(Interruptions)
But | have said that it is not a strike. ...(Interruptions)

MR. CHAIRMAN : Shri Ajoy Chakraborty, you cannot get up without my permission.



...(Interruptions)

SHRI MANOHAR JOSHI: First, | come to the incentive issue. The incentive issue was started right from 1988. For
four years, the agreement was done. First time, there was an agreement. The second time, an agreement could not
be arrived at. Therefore, after four years, a declaration was made by the management and the workers accepted
the incentive. Therefore, on the same lines, this time also it was made. The incentive was declared, but it was not
accepted by the workers. It is interesting to note what the incentive is and what are the results of the incentive. |
would like to put before the August House the comparison of the incentives — the union proposal and the
management proposal, cost to the company of this incentive. This figure is really interesting. | would be happy if all
the workers could get that amount on the present date.

Sir, in 1999-2000, the union proposal was Rs. 25,636 and management proposal was Rs. 23,008. In 2000-2001,
the management proposal was Rs. 25,800 approximately and the union proposal was Rs. 30,000. On the same
lines, the management's proposal would have been Rs. 29,743 in 2001-2002, while it would have been Rs. 37,000
from union side. In 2002-2003, the proposal would be Rs. 33767 while union was for Rs. 42559. In the year 2000, in
the present circumstances also, the management is prepared to give the incentive. But the workers are asking for
Rs. 42,000. May | ask a simple question, which all my learned friends present here can reply? | would like to know
whether it is possible to pay such a huge amount after three or four years. The company, in its wisdom, thought that
this decision should not be taken today.

Sir, we know what has happened in the case of number of different Governments belonging to different States. The
salaries were given to any extent without application of mind because there was no management as such in the
Governments and today almost all States are facing financial problems. Some of the States are not in a position to
pay the salaries to the workers also. Do you want that condition to happen in the case of Maruti Udyog Limited?
...(Interruptions) Shri Rajiv Pratap Rudy, | am sorry. | am not supporting one side or the other. | am simply giving the
facts. Ultimately, let them decide.

However, on certain points | must make it clear that | am also in favour of the workers. This is the point, which we
must also consider whether it is possible to pay a particular salary. | must give you the figures as to what was the
profit of the company when it started; what was the profit after ten years; what is the profit today; and what will be
the profit of the company after five years. One must consider the company, as one's own. One cannot say that
running a company, like this, is the concern of the Government. This Government may be the Government of this
particular Party today, but Governments keep on changing. We have seen it in the past. So, we must always feel
that this Company belong to us. And if the Company belongs to you, can you behave in the same manner? If you
behave in the same manner, this Company will also be like some of the other States that the Company will not be
able to pay today. Therefore, | am prepared to present to all the Members what are the salaries paid by other
companies, which Shri Rajiv Pratap Rudy said here and which has not gone on record. ...(Interruptions)

MR. CHAIRMAN: You cannot answer Shri Rudy. His speech was expunged.
SHRI MANOHAR JOSHI: I am not answering him here. ...(Interruptions)

Shri Rajiv Pratap Rudy, you need not worry about it. The figures are really astonishing. The present position is that
no other Company is paying even 50 per cent of the salary which Maruti Udyog Limited pays.

With this also, all this trouble started. | must say that it is not only me but the Government is also in favour of
workers. But if the workers are paid Rs.15,000 as salary, the amount, including incentive, goes to Rs.23,000 — | am
talking about the average so that you can understand; sometimes it may be more than that, sometimes it may be a
little less than that - and they have all facilities which a normal worker should havea€; (Interruptions)

| heard you patiently. | never disturbed any Member when they were speaking. My request would be to please listen
to me also. Therefore, Sir, | negotiated with the workers. Let me tell you that my discussions with the workers were
for more number of times than with the management. If you want to know, | have got the record of the meetings
which | have taken. | discussed with the management two times but | discussed with the workers' representatives
ten times. So, it is not that | have failed to understand their sentiments. | discussed with them because they are the
bigger part of the society, not the management. If you feel that this Government wants to side with the management,
this impression is unfortunately not a correct impression. | discussed with the workers ten times and ultimately they
have now told that the issue of incentive is not that important.

| am not going into it as to how many workers have gone inside or how many workers are outside. | may say that my
figures are not always authentic, but the figures may be almost the same because | have the figures from both and |
have found that the figures are almost the same. The figures are not important, the principle involved is important,
that is, whether you can give the salaries as demanded. | personally feel that it is really not possible for any
Government or for any company to increase the salaries.



| must say that this industrial unrest was not started all of a sudden. The scheme was notified earlier on 31.3.1999.
A Committee was formed to prepare a new Scheme in December, 1999. A number of meetings were held between
the union and the management between 2nd of August, 2000 and 7t of September, 2000. The union did not agree
with the proposition. That also | did not mind. The workers started agitation by wearing black badges, holding gate
meetings and going slow on 11.9.2000. On 3 October, 2000 onwards, they went on tool-down strike along with
go-slow. There was a loss of more than 5,500 vehicles due to tool-down strike, go-slow, raising slogans within the
factory premises, processions, etc. | can always understand that because this is the right of the workers. On
18.9.2000, there was relay hunger strike and from 11.9.2000 to 22.9.2000, the contract labour was prevented from
entering the factory. So, these are the number of things that happened. Therefore, ultimately a Good Conduct
Certificate was asked from the workers by the management.

Now the question is whether this certificate is ever asked for. Somebody said here that this is never asked for. Not
that it is never asked for, but | can understand that generally there is no such practice. If somebody says that this is
never asked for, then | will have to produce here, in this House, that it is not only asked for but such undertaking
has already been given in other companies.

SHRI BASU DEB ACHARIA : Not individually.

SHRI MANOHAN JOSHI: This is a Good Conduct Bond given in TELCO, Lucknow, and | am prepared to read the
contents of this bond.&€] (Interruptions)

SHRI AJOY CHAKRABORTY : Do you support it?

MR. CHAIRMAN : Shri Chakraborty, you have asked the question and he is replying. You cannot ask another
question.

SHRI MANOHAR JOSHI: Sir, let me make it clear that | am reading it just to meet their argument. If somebody says
it is never given, | say this has been given, not in one company, in four companies. | would not like to go into it
because | have said that neither me nor this Government agrees with this type of undertaking.

Someone showed me a book of the Standing Orders. | am prepared to give you this book on Standing Orders.
What is this book? | have marked each page of this. The House is not the place where | can read each and every
word of this book. This is the Standing Order for every workman which even the workers have agreed to sign.
There is no difficulty from the point of view of workers. They are prepared to sign it again.

This is the Good Conduct Undertaking. Each sentence of this book and this — both - include the same thing. | do
not really understand why the management is insisting on this. | do not also understand why the workers are
refusing to sign this. | am prepared to sit with the hon. Members who have strongly opposed this. You tell me - is it
not the same thing like ego either from this side or that side and ultimately putting the company into a great loss?
Apart from the monetary loss, what is the reputation of Maruti Udyog today? This Company has the finest
reputation. | am sorry to say that because of such strikes, the reputation goes down. If at all this Company is for
disinvestment, somebody tries to take advantage of this for bringing down the prices. So, does it not happen? You
tell me about it.

Therefore, | am prepared to show word by word that whatever is asked for in the undertaking is nothing else than
what the workers have agreed to right from the beginning in the Standing Order. So, there is nothing special in
asking for it and there is nothing special in refusing it. Unnecessarily this became a point of prestige.
...(Interruptions)

DR. SUSHIL KUMAR INDORA : Then, why is the management pressing for it? ...(Interruptions)
MR. CHAIRMAN : Hon. Minister, one hour has passed in this Calling Attention. You have taken one hour.
SHRI MANOHAR JOSHI: Sir, this issue is very difficult to understand. ...(Interruptions)

SHRI BASU DEB ACHARIA : Why is the management pressing for giving the undertaking for individual workers?
...(Interruptions)

SHRI MANOHAR JOSHI: Let me complete. Sir, this is an important issue.
SHRI PRIYA RANJAN DASMUNSI : Why are you asking for the Good Conduct Undertaking?
MR. CHAIRMAN: Shri Dasmunsi, under what rule you got up?

...(Interruptions)



SHRI MANOHAR JOSHI: Sir, let the House know what the wording of the Good Conduct Undertaking is. Please
allow me also to read the wording of the standing order. ...(Interruptions)

SHRI BASU DEB ACHARIA : We know the Standing Order.
SHRI MANOHAR JOSHI: If you know the Standing Order, then the wording of the undertaking is also the same.

SHRI BASU DEB ACHARIA : When there is a Standing Order, what is the need for Good Conduct Undertaking?
...(Interruptions)

MR. CHAIRMAN: Hon. Minister, please address the Chair. If you look at them, they will ask questions.

SHRI MANOHAR JOSHI: Sir, therefore, my point is the same that this point came only for ego and, therefore, this
problem, according to me, has no importance. Ultimately, the Government has proved that the Government is with
the workers and, therefore, they have asked the Company to withdraw this.

SHRI BASU DEB ACHARIA : Sir, he has not replied to the main thing. ...(/Interruptions)

SHRI MANOHAR JOSHI: Sir, we are not insisting on the undertaking now. Let me make it clear. We have only said
that this particular Standing Order is important and on behalf of the workers the Union is prepared to give it.
...(Interruptions)
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MR. CHAIRMAN: What is this? Are you following the rules?
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, the workers have been suspended without giving any notice. The management is
violating all the labour laws of our country. ...(Interruptions)

MR. CHAIRMAN: You resume your seat.
SHRI BASU DEB ACHARIA : Sir, he has not replied to it. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions)*

MR. CHAIRMAN: Shri Basu Deb Acharia, you are asking for withdrawal of good conduct undertaking. You see your
conduct here. You please raise above it.

SHRI MANOHAR JOSHI: Sir, | am ready to explain about the undertaking in detail. | am prepared to read it to you. |
will give you both the copies. | have no objection in giving both the copies. ...(/nterruptions)

SHRI BASU DEB ACHARIA : Sir, we want to know whether the Government will ask the management to withdraw
the victimisation action and the punishment imposed on the workers. He has not replied to it. That is the main
problem. ...(Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia, | am not allowing you. Nothing will go on record.
(Interruptions)™
SHRI MANOHAR JOSHI: Sir, | am coming to the issue of termination of service.

MR. CHAIRMAN: Hon. Minister, please wait for one minute. Shri Basu Deb Acharia, you are asking for withdrawal
of the victimisation and about good conduct undertaking etc. You must see your own conduct here.

...(Interruptions)

*Not Recorded.



SHRI MANOHAR JOSHI: Sir, they must be finding it difficult to listen to me.
It is inconvenient to the unions. ...(Interruptions)

SHRI MANOHAR JOSHI: Sir, somebody may find it inconvenient to listen to me because it is inconvenient to the
unions. ...(Interruptions) | am not speaking for the unions; | am speaking for the workers. ...(Interruptions)

MR. CHAIRMAN : Senior Members should conduct themselves.
SHRI BASU DEB ACHARIA : Sir, he is not resolving the problem. ...(Interruptions)
MR. CHAIRMAN: Minister may conclude now.

...(Interruptions)
SHRI MANOHAR JOSHI: Sir, | am not being allowed to speak. ...(Interruptions)
SHRI BASU DEB ACHARIA : Sir, he is not replying. ...(Interruptions)
MR. CHAIRMAN: Shri Basu Deb Acharia, kindly resume your seat.

SHRI BASU DEB ACHARIA : The main issue is the issue of victimisation. He has not responded to that.
...(Interruptions)

MR. CHAIRMAN: Members should conduct themselves. That is all | can say.

SHRI MANOHAR JOSHI: | am coming to that point also provided they allow me to speak. ...(Interruptions)

MR. CHAIRMAN: Members should observe rules and Members should conduct themselves.
...(Interruptions)

SHRI BASU DEB ACHARIA : The main issue is the issue of victimisation. ...(Interruptions)

MR. CHAIRMAN: What can | do?
...(Interruptions)

MR.CHAIRMAN: You conclude now.

SHRI MANOHAR JOSHI: Sir, | am coming to all the points raised by the Members. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, we are prepared to listen. The Minister in his reply should tell only three
points — whether they are going to withdraw the dismissal, whether they are going to disinvest and whether they are
...(Interruptions)

MR.CHAIRMAN: Shri Dasmunsi, under what rule are you speaking?
SHRI BASU DEB ACHARIA : Sir, we are speaking under the convention. Convention is there.
MR. CHAIRMAN: But you should follow the rules.

...(Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia and Shri Dasmunsi, you must conduct yourselves and you must observe
rules. Then only we can talk of rules for others.

SHRI MANOHAR JOSHI: Sir, | am happy that you are following much more discipline than in Maruti company. | am
really happy. ...(Interruptions)

SHRI BASU DEB ACHARIA : Then, there is a convention also. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, there is a convention that Members should address the Chair. So, we
address you. ...(Interruptions)



MR. CHAIRMAN: When we talk of discipline, at least we must discipline ourselves.

SHRI MANOHAR JOSHI: Sir, | appreciate this. ...(Interruptions) Sir, therefore, on the fourth point of undertaking,

though the decision in the court was against the undertaking, the court took the point. | have got the judgement of
the court also. ...(Interruptions)

SHRI BASU DEB ACHARIA : This is the highest forum. ...(Interruptions)

SHRI MANOHAR JOSHI: The first decision went against the Union. The Unions did not succeed in getting an
injunction. ...(Interruptions) Therefore, after that, ...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, you yourself are an eminent lawyer and you know the law. ...(Interruptions)
MR. CHAIRMAN: Shri Basu Deb Acharia, under what rule are you speaking?
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | thank the Minister. | know that he is in favour of Maruti Company. | know
that he is against disinvestment. ...(Interruptions)

MR. CHAIRMAN: Shri Dasmunsi and Shri Basu Deb Acharia, please resume your seats.
...(Interruptions)

SHRI MANOHAR JOSHI: If his intention is only about Maruti, then | can understand. But his intention goes much
beyond that. ...(Interruptions)

MR. CHAIRMAN: | ask the Minister to kindly conclude.
SHRI MANOHAR JOSHI: Sir, | conclude within three minutes.

If the question is about termination and other parts and action of dismissal, then | would like to inform that we have
taken the legal advice in regard to this matter. | will just read it and you listen to it carefully. | read:

"The services of 25 workmen have been terminated for not maintaining the essential services necessary
for operations in the company. In their cases, individual notices were issued to the employees and public
notices were also issued. Nineteen workmen have been dismissed on account of gross misconduct such
as instigating the workers to resort to go slow, tool down strike as well as indulging in stopping of
production line."

...(Interruptions) Sir, let me explain what happens in Maruti car factory. These are the days of competition. Please
listen to me. If this type of behaviour continues in the company, cars will not be produced and ultimately, the
Company will go and everybody will be unemployed. | am trying to save the workers.

SHRI BASU DEB ACHARIA : What about management's behaviour? What is he doing?
SHRI MANOHAR JOSHI: What you are doing today is not the way to save the workers.

Sir, | must say that the cars are produced one after the other. If one shop does not work, the entire car will not be
produced. Who is responsible? That is what the workers tried to do and therefore, the action of dismissal was to be
taken. Sir, it is done in a very systematic way. | have gone into that. Those workers, who tried to stop the work of
the factory, have been terminated. Essential services have to be done by everyone. ...(Interruptions)

MR. CHAIRMAN : Shri Basu Deb Acharia, | am not permitting you, and you cannot speak.

SHRI MANOHAR JOSHI: Sir, | am trying to save all the workers. It is not that we are taking action against all the
workers. ...(Interruptions)

MR. CHAIRMAN: You should have given a notice. This is not the procedure.
SHRI BASU DEB ACHARIA : | have given the notice.
MR. CHAIRMAN: It has been disallowed and you are not in the priority list. Your name has not come in the ballot.

...(Interruptions)



SHRI MANOHAR JOSHI: Please listen to me. Finally, | cannot save the employment of all the workers by the
methods which some of the people want me to adopt. The law will take its own course. If they are legally saved, we
have nothing to say, and we will be very happy also. Let all of them be saved. ...(Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia, Dr. Indora, please sit down.
...(Interruptions)

SHRI MANOHAR JOSHI: Whatever the Company wants to do, it can do so. Ultimately, one must understand that
this Company is not entirely owned by the Government. This Company is under the management of a Board.
...(Interruptions)

MR. CHAIRMAN: You have to obey the rules, the law and the Chair.

SHRI MANOHAR JOSHI: On the question of disinvestment, may | read the resolution passed by the Disinvestment
Committee? ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record. Shri Dasmunsi, you are testing my patience.
(Interruptions)™

SHRI MANOHAR JOSHI: | must say that for the purpose of saving the workers, sometimes, one has to be strict. If
we are not strict, the Company cannot be saved. For saving a few workers, if we sacrifice the jobs of all the
workers, then who will be responsible for that? We are not prepared to do that. We want to save the jobs of all the
workers and, therefore, this action has been taken against them. At the same time, | would like to say that the law
will prevail. We are in favour of the law taking its own course. Whatever is permissible under the law will be
positively done. ...(Interruptions)

MR. CHAIRMAN: The Minister's statement ends the debate.
SHRI BASU DEB ACHARIA : Under what rule?
MR. CHAIRMAN: | am not saying this; Rule 197 says that.

SHRI MANOHAR JOSHI: Therefore, | personally feel that the House must cooperate in this matter. The House
should send a good signal that if we want to

*Not Recorded.

encourage competition in the Country, then we must help the management, which is working in the interest of the
workers. Ultimately, it is the management which is trying to save the jobs of the workers. Therefore, we should not
be carried away by sentiments only.

With these few words, | conclude my speech.

...(Interruptions)

MR. CHAIRMAN: Please take your seat.
...(Interruptions)

MR. CHAIRMAN: Without following the procedure, you cannot get up like this.
...(Interruptions)

MR. CHAIRMAN: We will now take up the next item, that is, 'Matters under Rule 377"



...(Interruptions)
SHRI BASU DEB ACHARIA: It is an illegal action....(Interruptions)
MR. CHAIRMAN: You have taken one hour and fifteen minutes for the debate, and you must be satisfied with it.
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